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RAJU 

This application have been filed for early hearing application. In the 

matter, the learned Counsel for the applicant pointed out that the matter 

relates to demand of Customs Duty on account of the appellants failure to 

produce the Export Obligation Discharge Certificate (EODC). Learned 

Counsel pointed out that at the time of hearing before Commissioner 

(Appeals), the EODC was not available and therefore, the matter was 

adjudicated against them. However, after the issue of order by the 
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Commissioner (Appeals), the applicant has received the EODC certificate and 

therefore, the matter may be listed for early hearing. When the consent for 

both the parties, we take up the appeal for final disposal at this stage itself. 

The Commissioner did not have the benefit of EODC which was obtained on 

27.04.2023 and copy of same has been placed by them in their appeal 

papers.  

2. Considering the facts, we set aside the impugned order and remand 

the matter back to the original adjudicating authority to examine the EODC 

certificate and decide a fresh.  

3. Appeal is allowed by way of remand. Miscellaneous application stands 

disposed of. 

  

 (Dictated and pronounced in the open Court) 
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MEMBER (TECHNICAL) 

 

 

 

 

     (SOMESH ARORA) 

MEMBER (JUDICIAL) 
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